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Telephone Services In Districts of 
Bhopal Division 

8234 SHRI PRATAPBHANU SHARMA' 
Will the Minister of COMMUNICATIONS 
be pleased to state. 

(a) whether the telephone services in the 
dIstricts of Bhopal divisIon namely Vidisha, 
Ralsen and Sihore dlstncts are very poor. 

(b) if so the reasons therefor 

(c) whether Ralsen-Vldisha. Udaipura-
Ralsen Vldlsha-Shamsabad Budnl-
S,hore Budnl-Bhopal. Bhopal-D,wanganj 
and NasrullahganJ-Bhopal telephone hnes 
mostly remain out of order 

(d) If so the reasons thereof and 

(e) the steps proposed to rmprove the 
telephone systems of the above mentioned 
lines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMIINICATIONS 
(SHRI SANTOSH MOHAN OEV) (a) No, 
Sir Telephone services In the d.strlcts of 
Bhopal dlvrSlon are satisfactory 

(b) Question does not anse In view of 
reply as (a) above 

(c) No. Sir Performance of various trunk 
lines of Vid.sha Ralsen and Sihore IS quite 
satisfactory 

(d) Question does not anse In View of 
reply as (c) above 

(e) Efforts are being made to keep the 
oerformance of trunk hnes at a satisfactory 
Itlvet through vigorous maintenance rou-
tines and rectifIcation of faults 

S T.D. FIICIIty ..... n 8hubeneIw. 
end IItNIcIrM 

8235 SHRI ANANTA PRASAD SETHI 
W,,, the Minister of COMMUNfCA TtONS 
bp pleased to state 

(a) whether STO telephone faCIlity was 
to be extended between Bhubaneswar and 
Bhadrak during the year 1986-87 

(b) if so, the progress thereof and 

(c) if it has not been done the reasons 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRJ SONTOSH MOHAN OEV) (a) No, 
Sir 

(b) and (c) The STD faCIlity between 
Bhubaneswar and Bhadrak will be feasible 
after augmentation of the long-dIstance 
CirCUitS for which actIon IS being taken 

Single Law on Property succession 

8236 SHRIMATI KISHORt SINHA Will 
the Minister of LAW AND JUSTICE be 
pleased to state 

(a) whether the eXisting laws on prop-
e~ successIon prescribe dIfferent norms 
for inheritance for sons and daughters In 

different rehglous groups 

(b) if so whether there IS any proposal to 
have a Single law of Inheritance for all peo-
ple IrrespectIVe of their rehglous faith and 

(c) If not the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H R BHARDWAJ) cal Yes Sir 

(b) The proposal to bring about a volun-
tary uniform CIVI' code which IS under the 
conSideratIon of the Government may 
prOVide for a slng'~ law of lnhentance But 
no ~'s,on has yet been taken 

(c) D~ not arise 

8238 SHRI RAM PUJAN PATEL Will 
the Minister of PETROLEUM AND NA TU-
~Al GAS be pleased to stat~ 




